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ITEM NO.26               COURT NO.4               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No(s). 32731/2019

(Arising out of impugned final judgment and order dated  16-08-2019
in CAAT No. 219/2019 16-08-2019 in CAAT No. 442/2019 16-08-2019 in
CAAT  No.  443/2019  passed  by  the  National  Company  Law  Apellate
Tribunal)

INSOLVENCY AND BANKRUPTCY BOARD OF INDIA           Petitioner(s)

                                VERSUS

COMMITTEE OF CREDITORS OF AMTEK 
AUTO LTD & ORS.ETC.   Respondent(s)

(IA  No.142838/2019-EXEMPTION  FROM  FILING  C/C  OF  THE  IMPUGNED
JUDGMENT  and  IA  No.142836/2019-STAY  APPLICATION  and  IA
No.142837/2019-INTERVENTION/IMPLEADMENT  and  IA  No.142834/2019-
PERMISSION TO FILE APPEAL and IA No.142835/2019-PERMISSION TO FILE
ADDITIONAL DOCUMENTS/FACTS/ANNEXURES)
 
Date : 23-09-2019 This petition was called on for hearing today.

CORAM :  HON'BLE MR. JUSTICE ARUN MISHRA
         HONBLE MR. JUSTICE S. RAVINDRA BHAT

For Petitioner(s) Ms. Madhavi Divan, ASG
Mr. Vikas Mehta, AOR
Ms. Anushree Menon, Adv. 
Ms. Nidhi Khanna, Adv. 
Mr. Adith Nair, Adv. 

                   
For Respondent(s) Mr. Tushar Mehta, Solicitor General

Ms. Misha, Adv. 
Ms. Charu Bansal, Adv. 
Mr. S. S. Shroff, Adv. 

Mr. Mukul Rohtagi, Sr. Adv. 
Mr. K. V. Vishwanathan, Sr. Adv. 
Mr. Arvind Kumar Gupta, Adv. 
Ms. Purvi Marwaha Gupta, Adv. 
Ms. Pragati Bansal, Adv. 
Ms. V. S. Laxmi, Adv. 
Mr. Mayank Pandey, Adv. 
Mr. Prateek Kumar, Adv.  

                    Mr. E. C. Agrawala, AOR
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          UPON hearing the counsel the Court made the following
                             O R D E R

Permission to file the appeal(s) is granted. 

Issue notice.  

Tag with Civil Appeal No. 6707 of 2019 [which is scheduled to

be listed tomorrow i.e. on 24.09.2019].

In  the  meantime,  there  shall  be  stay  of  operation  and

implementation of the impugned Judgment.

The parties are directed to maintain status quo with regard to

the criminal prosecution in the case in question.  

It is made clear that this order will not affect the progress

of the other criminal cases, they shall proceed uninfluenced by the

impugned order.  

(JAYANT KUMAR ARORA)                            (JAGDISH CHANDER)
  COURT MASTER                          BRANCH OFFICER
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